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Written Ancwers  MAY 30, 1T Writlan Antwers 2660

Misuse of Mouwey Earmarked for
drought-kit Povple

{54, S8kl D. N. Patodls:
Shri B Barus:
Bhri G. B. Mishra:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government are &ware
that tunds earmarked for providiag
relief to the drought-hit people in
scarcity-conditioned States are being
migused or diverted for other pur-
Poses;

(b) whether Government have &s-

(c) if so, whether any action bas
been taken by the Government subse-
Quentily to ensure that funds meant
for the pelief messures are actually
spent there?

(b) and (c). Since the adjustment
of Central assistance for relief schemes
it on the bamis of audited figures of
expenditure to be furnished by the
State Governments, irregularities, if
any, will be brought to light during
audit and will be duly taken note of
while finalizing the payment of Cen-
tra] asmistance.
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